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Chopra, Counsel

COrs s

THE [ION'BLE MR, F.K. KARTHA, VICE CH~IRMAN(JT)

THE HONSBLE IE. B.N, DHOUND , ADMINISTRATIVE MEMBER

l. Vhether Feporters of local papers may ke ‘allowed
tc see the Judoment? 7u4

2. ‘To be referred to the Feporters or not? ju

JUL SMENT

(of the Bench delivered by Honfbls Mr. F.X, &
Vice Chairren{J))

#e have gone thiough the recordés of the case and

have heard the lesrnec counsel of both parties on the

~

grievance of the vpplicant regirding
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as 'Yireman, though he was selected for the post by the

Selcction Board while
admitted factual position is that the

has worked 25 casuzl mezdoorgfrom 1.9.1984 to 16,5.1985

for about 240 days, with technical breaks in service,
worked on Muster Roll 3s Wireman in the department for

his non-appointment

He hzos
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his juniors have already been given

seplicant
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daw; from 10.11.1985 to 10.10.1986.

3o The grievance of the applicent is thatl persons wWith
lesser length of service have been glven appointmen
wiremen while he has not been so appointed@' This has not
been controverted bf the respondenis. The applicaht is
entitled to the protection of &rticles 14 end 16 of the
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Constitution which postulate fsirness, justn

reasonableness in administrative action. At ic well settlec

that even a casual labourer or Mazdoor with longer pericd ¢F

~

‘

junicors. On this ground, the applicant is entitled o
succeed in the present applicaetion;
4, Accordingly, we partly allow the application and
direct the respondents to appoint the aspplicant as Wireman

. . \
within a peried of one month from the date of receipt of this
order., He would also be entitled to notional seniority frow
the date his junior was éppointed as Wireman. In the facts

umstences, we do not direct payment of beck wages:

O

snd cir
o) himo

There will be no order as to costs.
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